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(c) whether the Officers making the survey
would be instructed to consult the Chambers
of Commerce on the route in order to properly
assess the economic potentials of the lines ;

(d) whether in deciding the economic
feasibility the Surveyors would be asked to
consider the beginning of the line from either
ends, Bombay and Mangalore ; and

(e) whether itisa fact that a survey from
Mangalore upto Udipi has already been made
and, if so, whether it would be utilised for what
it is worth ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) Presumably reference is to the
Study recently carried out in Iraq by an Indian
Team of Railway Officers. The study was only
in the nature of a techno-economic feasibility
study for a duration of 4 months in fairly plain
country. The Apta (near Bombay)—Mangalore
new line survey is a detailed traffic survey
together with an engi i
survey for a length of over 800 kms. The work-
ing season s also limited on account of the heavy
rainfall in this area. Hence the survey for the
new line is of longer duration and cannot be
completed within one year.

ing T
5

(b) The new line is being considered to serve
the coastal areas. At the time of survey, the
most economical alignment after taking into
account various alternatives will be arrived
at,

(c) A detailed assessment of the traffic pros-
pects of the region is always made during the
traffic survey, after consultations with the State
Government and other important bodies. No
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12,01 hrs.

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

NATIONALISATION oF SUGAR MiLts N U, P.

SHRI S. M. BANERJEE (Kanpur) : I call
the attention of the Minister of Food and
Agriculture to the following matter of urgent
public imp ecand I req that he may
make a statement thereon :

“The reported clearance given by the
Government of India to the Government of
U. P. to nationalise sugar mills in the State.”

THE MINISTER OF FOOD AND AGRI-
CULTURE (SHRI F. A. AHMED): As the
House is aware there has been a demand for
nationalisation of sugar industry in Uttar
Pradesh. The Government of Uttar Pradesh
have been of the view that the Central Govern-
ment only can make laws for the nationalisa-
tion of sugar industry, The Central Govern-
ment considered the matter and my predeces-
sor, Shri Jagjivan Ram informed the House in
its December 1969 that ling to
the legal advice available to the Central
Government, the State Legislature was also
competent to make laws with respect to the
acquisition of sugar mills. The Chief Minister
of Uttar Pradesh was advised about this posi-
tion.

The Government of Uttar Pradesh have
however, maintained, on the basis of the legal
advice given to them, that the acquisition of
sugar factories for the purpose of nationalisa-
tion of the sugar industry would not be within

specific instruction in this regard is Y.

(d) The economic aspect of the line from
either ends is taken into account while assessing
the traffic projections of the various areas the
proposed new line will serve.

(e) Surveys were carried out in 1927-28 for
a new line from Mangalore to Udipi. Some of
the data of these surveys will be utilised during
the present survey.

the p of the State Legislature even
though such a legislation may receive the assent
of the President. The Central Government
has, therefore, re-examined the matter and has
been advised again that the Parliament as well
as a State Legislature are p to make
laws providing for the acquisition of sugar
undertakings and for the State running the
business of such undertakings. If such a law
is passed by the State Legislature, it has to be
reserved for the consideration of the President
and should receive his assent. However, even
after such acquisition by a State Government
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[Shri F. A, Abmed]

the industrial undertaking or undertakings will
be governed by the provisions of the Industries
(Development and Regulation) Act, 1951. The
Government of Uttar Pradesh is being informed
accordingly.

Iwould like to stress that the Central
Government is fully seized of the all-India
aspect of the question, and as was stated by
Shri Jagjivan Ram in this House, a Committee
is being set up to undertake a thorough exa-
mination of the working of the sugar industry
in the country in the context of the demand
for its nationalisation and the manner in which
its problems, including the problem of sick
mills, should be tackled. This enquiry is pro-
posed to be undertaken shortly.

SHRI S. M. BANERJEE: The Chief
Minister, Mr. Charan Singh, made a public
statement four days after becoming Chief
Minister that he would nationalise the sugar
mills. Now after the clearance has been given
by the Centre and the Attorney General’s
opinion is that the State Government is com-
petent enough to take such a step without the
Centre delegating to it special powers, even
after this, instead of taking a final decision to
nationalise the sugar mills, this question was
again referred by the Chief Minister to the
Advocate General of UP, Mr. K. L. Mishra,
as if the UP Government and the Chief Min is-
ter did not rely on the wisdom and advice of
the Attorney General. Now, taking advantage
of the legal quibbling—it appeared in the
newspapers also—a final decision is not
being taken. As to what the Chief Minister
has stated to the press after the Cabinct meet-
ing, I would quote from Patriot of 3rd August
1970 :

“He told the newsmen that the opinion
of the Attorney General was considered in-
conclusively.”

“He further said ‘The take-over of the
industry involved great financial implica-
tion. We tried to digest the content of the
official note of the Attorney General which
was brought here by the members of the
delegation (consisting of Cabinet Ministers
N. D. Tewari, Jai Ram Verma and Viren-
dra Verma) from Delhi.”
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In addition to this, some of the BKD Minis-
ters, specially the Agriculture Minister, Shri
Shiv Raj Singh, wanted the Government to
be cautious and desist from any hasty step
that might involve it in prolonged litigation
with the mill owners. Ifany government worth
the salt is afraid of litigation by the vested
interests, be it the Central or State Government
nod for nationalisation of any industry
can be taken. If this House was afraid of liti-
gation, we would not have taken a decision,
or this government would not have taken a
decision to promulg; an Ordi to
nationalise the fourteen banks, We did pass
that legislation in this House knowing fully
well that some of the reactionaries would go
to the Supreme Court or High Court and will
try to undo this. But when it was undone,
again legislation was brought forward and it
was passed by a thumping majority and it has
become a law and all those fourteen banks
which the reactionaries did not want to be
nationalised stand nationalised today. The
Chief Minister of UP has made a public com-
mitment within four days of assumption of
office that he would nationalise it. Now, most
probably under the influence of the vested
interests of the sugar magnates, he wants to
reverse the decision or take shelter by bringing
in legal quibbling before the Central Govern-
ment. May I know from the Minister whether
a clear directive has been issued, or will be
issued, to the Chief Minister to rely on the
advice of the highest law officer of the country,
that is, the Attorney-General, and go ahead
with nationalisation, not worrying about what
will happen in the Supreme Court or High
Court ? Let him nationalise the sugar industry
and end the miseries of the cane growers, who
arc being exploited by the mill-owners, and
lakhs of workers who are serving the sugar
factories. Since the Chief Minister of UP has
made a public commitment, I would request
him, through this House, that if he wants to
wriggle out let him quit peacefully and grace-
fully.

SHRI MADHU LIMAYE (Monghyr):
‘Withdraw support.

SHRI S. M. BANERJEE : My party has
already withdrawn support.
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=t gewE e (3E) S
HIIHT U FY TELE & g &

SHRI S. M. BANERJEE: One of the
Ministers Shri Genda Singh has resigned and
he said at the time of his resignation : I will
become a Naxalite but I will see that the sugar
industry is nationalised. He is a Congress
Minister and not a CPI Minister. There are
certain members in the committee, like Shri
Prithvi Nath, who are being influenced by the
sugar magnates and there is a sugar lobby in
UP. I would, therefore, request.. ..

st AR fag et (Tom) ¢
HeaE MG, AT 9T § safewal
F AWM T WE UG 9T W FY
fedie #37 & fad wiog 78 &

% WA a3eq : S Qe |

=t Tk fag et : % A9 §,
I THT 91T § | (FHEw™)
SHRI J. M. BISWAS : Sir, heshould be
allowed to ask his question.

ot TETHEIT et gEd w7 A A
ar gy

SHRIJ. M. BISWAS : Let Shri Banerjee
first ask his question. Then....
st g fag @R § asgw
AgET ¥ Fg WE |

SHRI J. M. BISWAS (Bankura) : Sir, he
is not allowing. . . . (Interruptions)

=t AETAIT AT 2 qZ AT JOFT
2 ? gsqe WEEA, A1T ¥ AT & AT
@ & = o AmAT ggEr QAU FIA
any & | ag Fuwar AG g i
grea g |

MR. SPEAKER : I would request Shri
Biswas to resume his seat. He is unnecessarily
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intervening. ... (Interruptions) There should
be no tt ing. . . . (Interruptions).

Mr. Biswas, I disapprove of your conduct
o o« « (Interruptions).

SHRI J. M. BISWAS: Sir,itis you who
can correct me. Who is he to correct me?
(Interruptions).

SHRI RANDHIR SINGH (Rohtak) : The
point of order must be heard.

ot AR fag owest : § fAAw
FT G A fF o el gg AWl T
qm @ & Fer fede FA & fow
T

MR. SPEAKER : Who are they ?

=t TR Tag e« I o gey
qig 35 w1 a9 faar @, = TG fag # v
faarg, == fag &1 faar g1 3
qg¥ arqwr fede a4g T aaa & agt
AIFT | SRIA TG QAN W GG
1353 F o=

MR. SPEAKER : They are also Ministers
in the State. He is referring to the Ministers.
Unfortunately, he mentioned them by name.
But it is all right. He was just referring to the
policy matter and, in that matter, he heppened
to mention certain names. But those were not
allegations. . . . (Interruptions).

st R fag wedt o GRS
EURCES

SHRI N. DANDEKAR (Jamnagar):
There were definite allegations that these two
gentlemen mentioned by him by name were
bought by sugar mag

MR. SPEAKER: Ifthat was the allega-
tion, I will not allow it. Mr. Banerjee, you
are making allegations against certain persons
« <+ (Interruptions).
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SHRI S. M. BANERJEE: I am not mak-
ing allegations. I mentioned the name of the
Chief Minister. The name of the Chief Minis-
of U. P. is Mr. Charan Singh. Am I correct
or not? Then, I referred to Mr. Genda Singh
who was the Food Minister there............
(Interruptions).

SHRI K. N. TIWARY (Bettiah) :
point of order, Sir.

On a

@ e Far FAAE FE Y
Fa1 g agt feasa gmr ?

MR. SPEAKER: Thisisa Call Attention
notice regarding certain decision by the Go-
vernment of India in relation toa Provincial
Government.

st Wy w8w  (FfEwia) ;o ag
USHAFIN FT AAAT § | IFIAFLT FT

TTHAT ALY & 1

ft gFR TR EHAW (I5A) :
AT A TAT [ASATFI |

SHRI S. M. BANERJEE: Sir, I have
great regard for him. But because heis not
nationalising the sugar industry, I mentioned
his name. . . . (Interruption) I would like to know
from the hon. Minister whether a clear direc-
tion will be issued now because they have taken
a decision in the party meeting called the
AICC and they have also taken a decision in
the Cabinet called the Union Cabinet and there
also they have taken a decision in the Cabinet
called the U. P. Cabinet. I want to know
whether a clear direction will be issued to
nationalise the sugar industry based on the
advice given by the highest legal luminary,
the Attorney-General. Let them not bother
about what will happen in the High Court or
the Supreme Court. This House is supreme
and sovercign. That House is also supreme
and sovereign. The U. P. Legislature can pass
any law. If something is done by judiciary,
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going to be nationalised and whether a decision
to nationalise other mills also will be taken
soon.

=t gFmER @E : qu fAde
TF | A197 SqTATFAT  EATq STHIT
frar @ g B amfaad & ofw
= Ao awes famr g awag
S S9rT AW A7 @ & I9W T ard Ay
aag wee 7T fF a1 &R o\
T, AT SAITFE R W AT T &
A gEHl FA N a1 ww T ? FAw
TEMT I § A g ¥ o7g o waw
g fF & arar g BFAT g A
gl #1E 7 am ? @F afafiaa qad
T @ ag g fF o qex v fawa
IR AT FIHIT 9T F41 97 AT
W g ? sy fadl w1 usdawor
FET & A aR [ H A9 = Af
FWE 1 UF W ¥ I agam
T4t Qv § ?

oo TR gam fag (F39%) : qrd
YA TR FT Tod FATAIEAAT Ff |

SHRI F. A. AHMED: The matter was
clarified by my predecessor. So far as the
decision of the Government is concerned, the
decision of the Government was announced
by him in the last session of Parliament i. e,
that Government have decided to appoint a
committee for the purpose of studying the
working of the sugar factories in the context

of nationalisation, We  stand by
that d The  questi involved
is whether the State Government s

also competent to nationalise the sugar indus-
try. Now there is difference of opinion bet-
ween the legal experts of the State Government
and the Central Government. We have recen-
tly obtained the highest legal of the

we are the sovereign people and we know how
to counteract that. I would like to know from
the hon. Minister whether clear instructions
will be issued and when the sugar industry is

Central Government and the opinion is being
sent to the State Government for taking deci-
sion in the light of the opinion expressed by
him.
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SHRI SURENDRANATH DWIVEDY
(Kendrapara) : What is that opinion ?

SHRI PRAKASH VIR SHASTRI: Will
it be laid on the Table of the House ? (Interrup-
tions).

=Y wy fawd : 90 OA FrTIEA T
A @IS |

st TEEAR TN 2 QR qqE

R CEAlAE 9 JAI AT YT TaA 9T
| IfSd

SHRI F.A. AHMiD: I have already

indicated that I have no objection to place all
the legal opinion on the Table of the House.

SHRI PRAKASH VIR SHASTRI: The
letter of the Chief Minister also.

SHRI S. KUNDU (Balasore): What is

the opinion ?

SHRI S. M. BANERJEE: The question
was whether a clear directive has been issued
apart from the legal opinion. They should not
bother about the legal opinion.

SHRIMATI TARKESHWARI SINHA
(Barh): The Central Government is trying to
avoid paying compensation.

SHRI F. A. AHMED: So far as Govern-
ment of India is concerned, it has to be done
not for UP alone but for the entirc country.
For that purpose a Committee is being appoin-
ted and when the report of the Committee is
available, we shall take necessary action.

Now, so far as the opinion of the legal
experts is concerned, we are sending it to the
UP Government. The question of direction can
only arise when the questionis determined
definitely by the Supreme Court. May I say
that so far as we are concerned, we shall take
action after the report of the inquiry committee
is available to us.

SHRI S. S. KOTHARI (Mandsaur) : Sir,
it is regrettable that the fate of an industry is
to be decided not on economic grounds or
merits but for building up the political image.
The proposal is being bandied about between
UP and the Centre. The Chief Minister of
UP, it appears, wants to usc nationalisation to
bolster his dwindling election prospects. That
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is the impression we gather. The move is poli-
tically motivated, it is politically immoral and
reprehensible.

The hon. Minister said that the Central
Government is going to set up an inquiry com-
mittee. Why are they delaying setting up the
inquiry committee? By now it should have
been constituted.

Secondly, instead of waiting for the report of
the committee, they have suddenly rushed to
give a clearance to the UP Government that
they can go ahead with the nationalisation.
What are the q of nati ion?
Are we to look into that also or are we just to
blindly rush into this matter? Several crores
of rupees—about Rs. 60 to 100 crores will be
required for paying compensation. From
where will the UP Government find this
money ? All that money can be better utilised
for renovation and modernisation of the sugar
mills in the national interest by giving loans
to the mills as recommended by the Gundu Rao
Committee and other expert bodies. The
machinery of some of these mills is very old.
These mills are in a shattered condition and
they are incurring serious losses. If these mills
are to be taken over by the U. P. Government
I shudder to think what would be the result.

Bureaucratisation will be there and there is
bound to be marked fall in efficiency all round.
The Central Government cannot manage
their own public enterprises properly, what
to talk of State Governments ? It is my view
that this will only multiply losses and the real
consequence of all this would be that these
steps will, instead of benefiting the cane
growers, put them in a quandary.

Therefore, Sir; my basic point is this. The
Central Government should inform the U. P.
Government very clearly and categorically
that it is against that State tampering with the
structure of any all-India industry, the nation-
alisation of any section of the industry, which
happens to be in that particular State. It is
a bad precedent, I submit, if an extremist
Government takes charge, say, for instance
in Kerala or in West Bengal, and follows this
precedent what will happen ? Nationalistion
of industry should be considered only ona
countrywide, national, basis. It is the Central
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Government which should have the power
to take over any industry on an all-India basis,
and purely on economic grounds.

But, in this case, what has happened ? Due
to the scare of nationalisation, the sugar-mills
are not making fresh investment for expansion,
modernisation, major repairs etc. This will
affect their productive capacity ; and this
would also impinge upon the interest of the
cane-growers.

There is one important point which I wish
to stress in this connection. We find, that the
sanctity that should normally be attached to
the legal opinion of the Attorney General is
being steadily eroded. That is a very serious
matter for us to ponder and consider. The
Attorney General is the highest legal authority,
but it appears, his opinion is moulded accord-
ing to the dictates or wishes of the political
masters. What then is the sanctity of the
Attorney General’s opiniou, Sir ?

This matter is governed by Entry No. 52
in the Unijon List. Itsays :

«52, Industries, the control of which
by the Union isdeclared by Parliament by
law to be expedient in the public inte-
rest.”.

According to Basu’s Commentary, the In-
dustries (Development and Regulation) Act,
1951 and Sugar (Regulation of Production)
Act, 1961, have been passed by Parliament
under which the control of sugar industry
is vested in the hands of the Central Govern-
ment. Entry 24 in the State list refers to
Industries subject to the provisions of Entry
52 of the Union List. The opinion of the
Attorney General is wrong. Itis the Central
Government which alone has the power to
nationalise any industry, if at all, on an all-India
basis, on economic grounds. The U. P.
Government has no right to do so.

I wish to ask why has the Enquiry Com-
mittee—which was proposed to be set up tostudy
problems of the sugar industry, in the context
of the d d fo 1 not been
set up so far ? Would the Committee be asked
to enqui heth ionalisation is at all

AUGUST ¢4, 1970

Sugar Millsin U.P, (C.A) 240

necessary in the public interest ?

Secondly, Sir, will the Central Government
tell the U. P. Government to give up its idea
of nationalisation of the sugar industry in
U. P. because it is not going to help the
country, the industry, or the public ? Besides,
would the Central Government ask the U. P.
Government from where it would find the
money of Rs. 60 crores to Rs. 100 crores
which would be needed? What are the steps
which the Government propose to take to
evolve a national sugar policy which would
avoid periodical imbalances that would lead
to an increase in cane and sugar production ?

SHRIF. A. AHMED : As I have pointed
out, there is difference between acquisition and
‘control’ and ‘regulation’. We would like to
acquire property when it is expedient to do
$0 in the public interest. So far as the right
to acquire property is concerned, there are
high legal experts who have expressed their
opinions that both the State legislatures and
the Central Government are competent to
legislate so far as acquisition of property is
concerned.

Control and regulation certainly are
matters that have to be done by the Govern-
ment of India ; but here I would like to say,
it is not because of any political motivation
that we are going to do anything in this regard.
It is for that reason that Shri Jagjiwan Ram
had announced about the appointment of a
Committee which will study the working of
the sugar industry in the context of the
demand for Nationlisation. I wish to say that
that Committee is going to be appointed very
shortly. I hope, in a few days’ time, I will
be able to the appointment of that
Committee. I hope, when the Report of that
Committee is available, it will be possible to
take action not only for one part of the
country, but for the whole of the country.

SHRI S. M. BANERJEE : That committee
has nothing to do with U P. The case of U P
is already decided.

SHRI S. S. KOTHARI : Will he provide
Rs, 100 crores to the U. P, Guvernment ?
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SHRI F. A. AHMED : That question does
not arise at all.

SHRI D. N. PATODIA (Jalore) : The
tragedy of the whole situation in our country
is that in complete disregard of the results of
nationalisation in our country which has not
done any good to any section of the society,
we very often continue to raise the bogy of
nationalisation in one State or another of one
industry or another. Looking at the past
results, we find that nationalisation has not
benefited ecither the producers or the labour
or the consumer or even the exchequer. The
producer is getting less; the labour is not
being made comfortable ; the consumer has
to pay high, and the exchequer is the biggest
loser, because these industries do not make
profit at all, and the result has been that the
capital invested in these industries has been
pletely stag producing any-
thing and without adding to the capital.

1atal ted without

Coming to the sugar factories in U P, there
has been the experience of five or six units
which are under State control and the ex-
perience of each one of them is unsatisfactory.
They have not been able to produce any good
result. They are also in great arrears as
compared to the private sector.

This particular trend of the Central Govern-
ment of permitting a State to take independent
decisions with regard to nationalisation is an
extremely dangerous trend. I want to warn
them to look into the consequences of that,
namely that the process of disintegration will
further be accelerated and it would be impossi-
ble for them to control the flight of industry
from one State to another. The type of opinion
that they are giving is extremely dangerous.
I would like to tell them that this type of
opinion should be completely withdrawn.

In the present world, there are two items
which are very scarce not only in India but
in the world over; one is capital and the
other is management. India is equally scarce
in both of them. If we have additional money
to nationalise these industries, then why should
we not invest this money in other and much
better products which are beneficial to the
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country ? Why should we disturb an industry
which is running and which is already produc-
ing goods and wealth and contributing to the
welfare of the country ? Therefore, in the
context of all these considerations, I would
expect to get two definite and positive as-
surances from Government. One is that they
should assure this Parliament that in veiw of
the shortage of capital in the country and in
view of the past experience of the nationalised
sector, no further private sector will be
nationalised and that all the money that is
available will be invested in that sector which
is more needed. The next assurance is that
the Ceatral Government will come forward
with an assurance and a decision that they
will not permit any individual State to function
unilaterally and arbitrarily and that all these
decisions with regard to industries will be
taken by the Centre at the Central level.

MR. SPEAKER : May I invite the hon.
Member’s attention to one of the rules of
procedure, namely that he may ask a question
but not ask an on a calling-attenti
notice ?

SHRID. N. PATODIA : In that case,
let me re-frame my question. My question is
whether the Central Government are pre-
pared to give an undertaking that any decisions
in future will be taken at the Ceatral level
and that no individual States will be per-
mitted to take independent decisions ?
Further, are the Central Government pre-
pared to give an undertaking that in view of
the shortage of capital and in view of the
past cxperience of the nationalised sector, no
further private sector will be nationalised,
and that any additional money that is avail-
able will be invested in much more important
projects ?

SHRIP. RAMAMURTI (Madurai) : On
apoint of order. I want to know whether
the hon, Member is entitled to ask a question
which impinges upon the powers of a State
Government. If a State Government has got
the power to take over an industry, how can
the hon. Member ask the Central Government
to give an assurance that the Central Govern-
ment will go against the Constitution and
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force the State Government not to do a thing
which is within its powers? I want to have
your ruling on this matter.

MR. SPEAKER : Thisisa Calling Atten-
tion motion on the clearance given by the
Government of India to the Government of
U. P. Therefore, it comes within that.

SHRI F. A. AHMED : I do not subscribe to
the views expressed by my friend Mr. Patodia
regarding the nationalisation of industries.
He is entitled to his own opinion. I feel that
pationalisation has done good and will do
more good to the country in future. There-
fore, T am not prepared to give any assurance
or undertaking that no nationalisation will be
undertaken by the Government. So far as
the sugar industry is cencerned, I have ex-
plained the position that we have obtained
the opinion and conveyed it to the U. P,
Government, and it is for them to take into
consideration either this opinion or that
opinion.

SHRI D. N. PATODIA: Does it mean
that the Central Government will permit
every State to function independently in the
matter of nationalisation and bring about the
disintegration of the country ? He has not
replied to my point.

off fra T ET (EE) : I
e aw 2 fagre @ F fagre
S faet w1 asTE & W & fad

@t wrEme  (Fg) Ei:
w@reg, a1 w1y § § 39T ST § rar
g1 7@ e I AW W F T
gt ¥ faggr gar & s A W
IaTET IO W ¥ § gAY ST FWT
&1 s §9 LER A I IAC A I
& @I TAAT P R, wadfas F@rer
aaran gan & \ anfaw gfewiw § @
wEir Qs fer § AT UIARE FBAEF
agi g WE A d g AN I
GIFIK F gER A I TE @
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uF wede 2 faar fr g e faell &
UHIHT F4T | A FeqET AQ&T, AT
arax § f& S &7 qwrAr AT q°r
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P RETAH ? aweafi a
FT T FH AT RE !
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=t GETEA AEY qEwT : A AT @
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gt fr gre fael & FRaEdT w1
AT AIFTZAR Lo o § TF Famr
1 3@ 8, ag faagw dow@ q@ g

st wavr s A (feeedr @aw) -

faaga ot aa )

St T : faaga a@ & g,
FGIST AT T@T !

! wacaw oA : AeId WA,
wTer agf a8 & 5 dar e v faw
ar do Fo o FY fudy* (swxww)

% AR @aed : o dto gear &
fa & ey ag S qwmar agm
(w)....

AeT@ WL : N GFEA IR FGAA,
FMTZT TR Y A9 qIA FrgaEr &
TRaE T @ fEe ge a ¥ fra
q fardt Y A9 FIAT 93T

St AW : AeTe Aged, WA
AT F qF SASFTAFAT, HAY A"
I oy fr g oAU ey § sr@mer A
JAC gY & ) g FEN FT IAF J1AT
Farg ?

s W A TR : TAHT FgAT fAh
g & fF o Fo fHo WM Y faal &
ATAATINT F qAT F1 Nffewa &g
Fa @ EAT g AN IR &1 W@
HIFT FAST ISMAT ARAT &, IG ATAT
ST IS AT § | q1 g Fg qAF
Ifaa & ? AU USEFOT FET & @Y
Y, a5 Nfafewa g 741 aarg g § ?
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it GERET AT AW © AT ATIHT
grm ¥ af ar wrg ar & wr w€ 7

=t §qT AR Yo GAA T ATIRT
g wizq fafqeg & ag

=t FETER A agwy : 390 A
S STREw ATAT A FFragag
(=@sm) * * * AgaAwgyTT ¥ Y IR
g 919 IGT fFar a1 o SErawT A
99 9T gAdE g @ g ) gEU gard
7z § fr N sftlga ww off & wgrar
fF &9 OF WS TAET Ak J@ I9Ry
featE sl a7 sgF A ¥ Q=
FAT FTAT &, I FAST a7 & A § T
aqmar fs A% fedl & Sgar cASdEie

qF " gEe ¢ R fgg@n A
9 fadl &1 AgAarE w& Ad
FW@?

FeqR AP ¢ A gEW §&  FHA,
& 1ot ag 931 30 9gar § f5 AR
st & soR qaie AG wEar §
AIFT FIFAT aqfAT T @ g1 AN
%) g frar g1

st gwR A wEAW : ;T AT QY
e av femr FQ@ & gam avwr Ay
|

qegw WEAE : JOR Hw I @1
TR AT G F ¥ G |

=t FETER oAt AW © gHA WIS
Y UT AT gFA Fo o WEEHT FT AG
fear @ | gAY T SARA A SAFY
Fifafraa & fay Aar 911 38 S FAWY
afagT a1 § a3 g9 go o TEAHE
AT G E



247 Re. Situation in Delhi University

ot RITE : ASAH  AGIEd, TR
F1E i T JHIT F qerar § fF swR
¥ ¥ gz feg weT ¥ IR IAEX ?
Far IuFT Fraradfed A W AN
wiT Y § 5 wagdd #1 I@HT gaww @l
T, IqF qFIT § T TE FaT )

st FETEA A AT : W TTTA
¥ gad wvg g A Q1 Aw FTEEY
&7 S gaT9r I5TAT 97, IJgH IR F gAX
St gerf SR U A qg SAH! A

WwE

12-40 hrs.

RE: SITUATION IN DELHI UNIVER-
SITY :

=t @ (70) : F=aw "R,
& o) GG § CF |arA 9T @I
g feeelt famafaamaa & @7 agd—
farra Zmwes, fawg @ AT T
i—ara fedl ¥ @ @A O &1 TF
TR ¥ §—ur—Fazafarea & 21 s
1 gQE frar A g, gEU—=N -
FAIC S |, o fr Frafaaraa & frardt
&, a9 zfag® ¥ oF F1 I fergeay
# famr g, zafad sasr ader g
famrar war &, d@—arRFE §
# 200 T @ weET aar §, faad
Freo faenfaal &1 W 17 ¥ fad
eqr wE fad @r &, @ qIWH IR
-9 GER | T AT GG W AFT
faandt g3t AT FX W@ § I A
¥ @ gEare a9 @ 1 & s fdew
FEIT 5 AW wET W ST SR EW
fafreT gregd f1 ok & f5 3 398 ar
F v qF, E99 934 F 95, A |
ag wga et A 8, & < §
HIFT ITH A AT WA F oarfE ¥

AUGUST 4, 1970
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qEF ATAY W AT ATTH A FF |

DR. RAM SUBHAG SINGH (Buxar):
Sir, it is an important point. I support the hon.
Member. I request that the Minister must
make a statement on it.

st ¥R am ga (feedt ®e) ¢
qemey Agid, § M F@H GEAT FIav
fragi R arhF ara @Y TE R

&t @ : 200 o g A,
faafaml &t w3 Q7 & fad s ag
faa wr g

MR. SPEAKER : I am not going to allow
any more thing. He has already spoken on it.

=t gwTE e (3g9) ¢ e
fagafaaa =g fasafaemaa &
feet wrefm ¥ o § oW WA
e feat FY & fowar mar @, @ faar
qa1aq g9 aifge w0

12.41 hrs.
PAPERS LAID ON THE TABLE

Law ComMission’s REPORT oN INDIAN
Post OFrFice Act

THE MINISTER OF LAW AND SOCIAL
WELFARE (SHRI K. HANUMAN-
THAIYA) : I beg tolay on the Table a copy
of the Thirty-eighth Report of the Law Com-
mission on the Indian Post Office Act, 1898.
[Placed in Library. See No. LT—3826/70].

NOTIFICATIONS UNDER FORWARD CONTRACTS
(REGULATION) AcT

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND INTERNAL TRADE
(SHRI DINESH SINGH) : I beg to lay on
the Table a copy of Notification No. S. O.
1526 (Hindi and English versions) published
in Gazette of India dated the 25th April, 1970,
issued under Section 6 of the Forward



